FAX : 0532-2400149 RYEGISTERED / AD
CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
38,MG Marg Civil Lines,Odd Red Buifding,Allaliabad-21 1601
Regional Branch, Affahabad
Dated: 18/07/2016

To

Appeilant as per address in table below

Responident as per address in table below

Final Order No. ST/A/70452/2016-CUIDB] dated 07/07/2016

| am directed 10 transmit hetewith a certified copy of order passed by te Tribunal under section 03(5) of the
Finance Act, 1994 relating to Service Tax Act, 1994, 57 S
—/'_,,.—-'-"'_"'"'

'K;s't:llegislrar

Application Appeal Name and Address of Appellant

1 13472010 CCE KANPFUR
117/7, SARVODAYA NAGAR,
KANPUR 208005.
‘Name and Address of
Respondent
ATO EXIMS (P) LTD.
184/167, WANDPUR, JAIMAU,
KANPUR..,

ta

Copy To
Advocate(s) / Consultani{s)

-3 Bar Association, CESTAT, Altahabad

4 Director Publications, Customs, Excise. LI Cstate, Dell

& M/s Centax Publications Pvt. Lid., 1512-B, Bhishm Pitamah Marg, New Delhi-3

6 Company Law nstitute of India Pvi, Lid,, No.2 {old n0.36), Vaithyaram Street, T. Nagar, Chennai-! 1
7 Taxmani Allied Service Pvi. Ltd., 59/32, New Rohtak Road, New Delii-! 10005

8 Basy Service Tax Online Dot Com Pvi. Ltd,, 40TA, iscon Mall, Saellite Road, Atmedabad-15

g LAWCRUX Advisors Pyt Lid., LAW House, 1-8, Sector-10, Faridabad 121003 (Haryana)

10 TaxIndiaOnkine.com Pyt Ltd., nd Floor, Vasant Arcade, Vasuni Katij, New Deihi - 1007_0

I 1 Mark Professional Services Pvt, Lid., 108, Everest Block, Aditya Enclave, Hyderabad - 38

12 The ICFAI society, 52, Naparjuna ikl Punjagutta Hyderabad -500082

13 M/S Knowledge Processing Pyl hd,(taxmanagcmemis1dia,co:'n),FF~l9.tst Flaor,Cross River Mail,CBD
Ground,Near Karkardogini Courl,Delbi= 110032

14 C.DR. 15 Office Copy 6 Guard File )ﬂ____i——\

Asstt. Registrar



IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,

REGIONAL BENCH : ALLAHABAD

ST Appeal No 1347/2011

Arising out of O/A No.130-131-ST/APPL/KNP/2011 dated 24,06.2011passed
by Commr. (Appeals) of Central Excise, Customs & S. Tax, Kanpur.

For approval and signature:

HON'BLE MR. ANIL CHOUDHARY, MEMBER (JUDICIAL)
HON‘BLE MR. ANIL G. SHAKKARWAR, MEMBER (TECHNICAL)

1. Whether Press Reportérs may be allowed to sge ?
the Order for publication as per Rule 27 of the

CESTAT (Procedure) Rules, 19827 - : No
.‘ i w ’ b'ﬁ
2. Whether it should bé veleaged under Rulg 27 of the
CESTAT (Procedure) Rufes, 1982 for pullicatioh
in any authoritative report or not? e ! Yas
o gy
3. Whether His Lordship wishes to see the fair copy
of the Order? : Seen
4. Whether Qrder is to be circuiated to the Departmental
Authorities? . I Yes
Commissioner of Central Excise, Kanpur.
APPELLANT(S)
VERSUS
Ato Exims (P) Ltd. ..RESPONDENT(S)
APPEARANCE

Shri Shri Pawan Kumar Singh (Supdt.) A.R. for the Department
None for the Respondent (s)

CORAM:

HON'BLE MR. ANIL CHOUDHARY, MEMBER (JUDICIAL)
HON'BLE MR. ANIL G. SHAKKARWAR, MEMBER (TECHNICAL)

DATE OF HEARING & PRONOUNCEMENT : 07. 07. 2016
{<wd. ORDER NO. 70 462/ 2016

9/]




2 Ix. Appeal No.1347/11

Per Mr. Anil Choudhary :

Appeal is disposed off as withdrawn under fitigation policy, without

entering into merits.

(Pronounced in the open Court)

—ed— S
(ANIL G. SHAKKARWAR) (ANIL CHOUDHARY)
MEMBER (TECHNICAL) MEMBER (JUDICIAL)
(Ansari)
frue COPY
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